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Hnnexue-l 

MAHARASHTRA POLLUTION CONTROL BOARD 
Kalfpataru Point, 3rd & 4th floor, Phone 24010437/24020781 

/24037124/24035273 
24044532/24024068 
24023516 

jdwater@mpcb.gov.in 

http://mpeb.gov.ln 

MANALLNHT on- Matunga Scheme Road No. 8 
Opp. Cine Planet Cinema, Near Sion Cirde, 
Slon (E), Mumbal-400022 

Fax

Emall 

Visit At 

Infrastructure /Red/LSI Date 13/ 1 2020 
Consent order No: Format1.0/BOJD (WPC)UAN-093621/CEICC- 2011000u2u

To 
Mis. Bramha Leisures Pvt Itd "Bramha Sky Uzuri" 
Pimpri, Survey No. 209/A/2, Taluka: Haveli, Dist: Pune 

of the Water (Prevention& Control of Pollution) Act, 1974 & under Section1 oNje aru Air (Prevention 
Sub: Amendment in Consent to Establish for Construction of Commercial development

Project granted under Red Category. 
Ref: 1. Your Application vide UAN No. -0000093621 Dated: 23/06/2020 

For amendment in Consent to Establish for Commerclal development Prolectpder Secion 25 

&Control of Polution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes 
(M&TM) Rules, 2016 is considered and the consent is hereby grantegd slied to the following terms 

and conditions and as detailed in the schedule l, Ii, Il &V annexed.tothis.order 

1. The consent is granted for a period up to commissidfing othe project or valid up to 

31/10/2022. 

2. The proposed capital investment of the project is Rs7 Gr 
(Existing CI 132.68 cr+ proposed 7.0 cr TotakCr3968 cr as per C.A certificate submitted 

by project proponent) 

The amendment Consent to Establish is valior Construction of Commerclal development 
Project named as M Ms. Bramha LeisuragPVt ltd "Bramha Sky Uzuri", Pimpri, Survey 
No. 209/A2, Taluka: Haveli, DistPune for, total plot area 7729.66 Sqm and total 
Construction BUA 54667.89 Sqm as per EC dt. 18/02/2020 including utilities and services as per 
Commencement Certiicate issuàd by tdcal body. 

3 Conditions under Wate(P&�P), 1974 Act for discharge of efluent: 
Permitted quantity of Standards to 

discharge (CMD) 
NIL 
242.5 

Disposal Sr. Description 
No. 
1Trade efluent 
2Domesticeruent

be achieved 
NA 
As per 
Schedule-1

NA 
60% should be reused & | 
recycled and remaining 
should be discharged in 
municipal sewer 

4 Conditions under Air (P& CP) Act, 1981 for air emissions: 
Sr. Description of stack Capacity 
No. source 

DGSet 
2 DG Set 

Number Of 
Stack 

1010 KVA 
750 KVA 

Standards to be 
achieved 
As Per Schedule-

AAS Per Schedule-
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Conditions under Solld Waste Management Rules, 2016: 
Sr. Type Of Waste Quantity & UOM Treatment no Disposal 

Wet garbage793.0 Kg/Day Organics waste Used as Manure 
Converter with 
composting faclity 
Biogas digester 
with composting 
facility 

Dry garbage 739.0 Kg/Day Segregate and Hand 
over to Local Body for 
recycling 
Used as manure 3 STP sludge 33.0 Kg/day 

6. This consent is lssued subject to an order passed or may be passed by Honble NGT 
court order vide original application No. 63/2019 (WZ)] 

7 This consent is granted with overriding effoct of earlier consent granted by Boarc yd consent 
order No, Format 1.0/BO/RO (HQJCC-1710000347 dt.12/10/2017 

STP 

8. Conditions under Hazardous and Other Wastes (M & TM) Rules 201 for treatment and 
disposal of hazardous waste, NIL 

9 The Board reserves the right to review, amend, suspend, revokeateis consent and the same 
should be binding on the industry. 

10.This con8ent should not be construed as exemption from obtaiging necessary NOCIpermission 
from any other Government authorities 

11.Project Proponent shall comply the Construction andiDemolition Waste Management Rules 
2018 whichis notified by Ministry af Environmet Forest and Climate Change dtd.29/03/2016 

12. Project Proponent shal submit an affdavt Bbard's prescribed fomat within 15 days 
regarding the compliance of conditions ofCCRZ clearance and Cto E 

13. Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet 
of STP 

14. Project Prtoponent shal provide Organic waste digester with composting facility or Blogas 
digester with compostingfacility 

15. The applicant should compywith the condhtionsy stiputated in Environmental Clearance 
Obtained from SEIAA FRVIronment Depatrmant, Ggyemment or Maharashtra, dtd 18/02/2020 
for total plot area 7729 66Sqm and tota constructioBUA 54667 89 Sqm Manara Mahai Forand on behalf of the 

aharashträ Pollution Control Board QMan 

Dr YB. Sontakke 
Joint Dlrector (WPC) 

Recelved Consent fee of 
Sr. No. Amount (Rs.)Transaction. No. Date 

25,000/ ANDBN20248351016 27/06/2020 
265360/- ANBH1711972627729/04/2017 

Drawn On 
Andhra Bank 
Andhra Bank 

Copy to 
1 Rogionali Officer, MPCB Pune and Sub-Regional Officer, MPCB Pimpari- Chinchwad 

They are directed fo ensure the compliance of the consent conditions 
2 Chief Accounts Officer MPCB, Mumbat. 
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schedule- 

Tems& conditions for compliance of Water Pollution Control: 

1) AJ As per your application, you have proposed to install of Sewage Treatment Plants (STP) 
with the designcapacity of 250.00 CMD 

B The Appicant shall. operate the effuent treatment plant (STP) t0 treat the sewage so as to 
achieve the following standards prescribed by the Board or under EP Act, 1988 and RulesS 
made thera under from time to time, whichever is stringent 

1pH 
2 Total Suspended Solids 
3BOD 3 Daye 27 degree C Not more than 10 mgl 
4Chemical oxygen Demand Not to more than 

(COD) 
6. NH4 N 

6NTotal 
7 Fecal Coliform MPN/10 MI Less than 

Between 
Not more than 

6.5 to 9.0 R 
20 mg/ 

50 mg/l. 

Not more than 5 5 mp 
Not more than 

C) The treated efluent shall be 60% recycled for secondaPuraoses such as toilet flushing 
air conditioning, firefighting, on land for gardening etcendvemaining shall be discharged in 
to'the municipal sewerage system. 

DI Project proponent shall operate STP for five yearscom the date of obtaining occupation 
Certificate. 

The Board reserves ts rights to review plansecications or other data relating to plant setup 
for the treatment of waterworks for the puriticatoD thereof & the system for the disposal of 
swage or trade effuent or in congecticn with the grant of any consent conditions. The 
Applicant should obtain prior consent ofthe Board to take steps to establish the unit or establish 
any treatment and disposal systgmTaca extension or addition thereto 

2) The industry should ensure replacèment of pollution control system or its parts after expiry of 
its expected life as defined y rmapufacturer so as to ensure the compliance of standards and 
safety of the.operation thofeo 

3) The Applicant shalL torply with the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 And as amended, by installing water meters and other provisions as 
Contained in the sajd act. 

S Pfpose for water consumed 
no 

Domestic purpose 

Water consumptlon 
quantity (CMD) 

269.5 

4) The Applicant shall provide Specific Water Pollution control system as per the conditions of EP Act, 1986 and rule made there under from time to time. 

1819 
M 
SN 2 

IHSVYHV 
CNE 

ON 
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Schedule-I 
Terms&conditlons for compliance of Alr Pollution Control; 

1. As per your application, you have proposed to install the Alr pollution control 
(APC)systam and also proposed to erect following stack (s) and to obsenvo the 
following fuel pattern 
Sr. Stack APC Height Type Of Quantity 

in Mtrs. Fuel 
UOM S% SO 

No. Attached To System 
1. DG Set Acoustic 

(1010 KVA)2 enclosure 
APC 
System 

36 HSD 200 LitHr 
DG Set 
(750 KVA)x2 548 HSD 200 Lit/Hr 

Above roof of the building in whlch It is installed. 

2 The applicant should operate and maintalin above mentloned afpoluton control 
system, so as to achleve the level of pollutants to the following stahchrds. 

0aro 

Particulate matter Not to exceed 150 mg/Nm't 
3. The Applicant should obtain necessary prior permission for Rroviding additional control 

equipment with necessary specificatlons and operatiomthierepkor alteration or replacement 
alteration well before its life come to an end or erection of ew pollution control equipment. 
The Board reserves its rights to vary all or any of tbe condition in the consent, if due to any technological improvement or otherwise such varatioh(including the change of any control 
equipment, other in whole or in part ls necesset) 

YiGN 

OVER 
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Schedule-
Detalls of BankGuarantees 

Submisslo 

n Period 
15 Days 

Purpose of BG Compliance 
Perlod 

Up to 

Valldity 
Date 

Up to 
Commissionlng | Commissloning 
of the prolject of the project 

Sr. Consent Amt of BG 

No. (C to ElO/R Imposed 
1 Consent to Rs. 10 lakh 

Establish 
Towards 
Compliance 
consent 

condition8 

C 

IOA 

N oVE 
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Schedulo-Y 9oneral Condltlone: 
The following gonorul conditlonn uhall apply as por tho type of tho Industry. 1) The applicant ohal provide facllty for collection of aamplos of sewage offluents, air emisslons 

and hazardous wasto to the Board staff at the temmnal or doslgnatod points and shall pay to the 
Board for the sorvlcoa rondered In this bohalt. 2) Tha fimm ehall atrictly comply with the Water (P&CP) Act, 1974, Alr (P&CP) Act, 1981 and environmental protaction Act 1986 and Solld Wasto Management Rules, 2018 and E-Wasto (Managoment) Rulos, 2016. 3) Dralnage systom shall be provlded for collection of sowaga offluents. Terminal manholes shall 
bo provided at the end of the collectlon system with arrangement for measurlng the flow. No 6wage shall bo admittod in the plpes/sewors downstream of the terminal manholes. No sewage 
ahall find Its way othor than In designod and provlded collectlon system. 4) Vehlcles hired for bringlng construction material to the site should be in good qo 
should conform to applicable alr and noiso emission standards and should belQpehted only during non-peak hour8. 

5) Condltiona for D.G. Sot 
a) Noise from the D.G. Set should be controlled by providing aq adouslo-bnclosure or by treating the room acoustically. b) Industry should provide acoustic enclosure for control of noje he acoustic enclosure/ acoustic treatment of the room should ba designed for minjinium26 dB (A) insertion loss or 

for meeting the ambient noise standards, whichever ls pmalgher side. A suitable exhaust muffler with insertion loss of 25 d8 (A) shall also be prqvdod, \Tho measurement of insertion loss will be done at different points at 0.5 meters(froh EcÕustic enclosure/room and then average. 
) 

ition and 

The Industry shall take adequate measures for control of noise levels from its own sources within the premlses in respect of noisoaJdss than 55 dB(A) during day time and 45 dB(A) during the night time. Day timgickoned between 6 a.m. to 10 p.m and night time ls reckoned between 10 p.m ta6 an d)Industry should make efforts to bhodon noise level due to DG set, outside industrlal premises, withln ambient noise regurenents by proper sitting and control measures. ) Installation of DG Set muskp stgetly in compliance with recommendations of DG Set manufacturer. 
proper routine and preveive maintenance procedure for DG set should be set and followed In consultatiobwth tMe DG manufacturer which would help to prevent noise levels of DG set from deteripratng with use. g) D.G. Set shall be dperatdd only In case of power failure. h) The applicant shouldhot cause any nuisance in the surounding area due to operation of D.G. Set 

i) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noíse limit foganaçator sets run with diesel. 6) Solid WasteThe applicant shall provide onsite municipal solid waste processing system& shalcarphy With Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016. 7) Affidav Ohdertaking in respect of no change in the status of consent conditions and compliance of the consent conditions the draft can be downloaded from the official web site of the MPCB. 8) The treated sewage shall be disinfected using suitable disinfection method 9) The firm shall submit to this office, the 30th day of September every year, the environment statement report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992. 
10) The applicant shall obtain Consent to Operate from MaharashtFA Polution Control Board before commissioning of the project 
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